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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 18th July, 2014/Asadha 27, 1936 (Saka)

The following Act of Parliament received the assent of the President on the
17th July, 2014, and is hereby published for general information:—

THE TELECOM REGULATORY AUTHORITY OF INDIA
(AMENDMENT) ACT, 2014
No. 20 or 2014
[17th July, 2014.]
ANAcrT further to amend the Telecom Regulatory Authority of India Act, 1997.
Be it enacted by Parliament in the Sixty-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Telecom Regulatory Authority of India (Amendment)
Act,2014.

(2) It shall be deemed to have come into force on the 28th day of May, 2014.

2. In the Telecom Regulatory Authority of India Act, 1997 (hereinafter referred to as the
principal Act), in section 5,—

(i) for sub-section (8), the following sub-section shall be substituted, namely:—

“(8) The Chairperson and the whole-time members shall not, for a period
of two years from the date on which they cease to hold office as such, except
with the previous approval of the Central Government, accept—

(a) any employment either under the Central Government or under
any State Government; or
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(b) any appointment in any company in the business of
telecommunication services.”;

(if) the Explanation at the end shall be omitted.

3. (1) The Telecom Regulatory Authority of India (Amendment) Ordinance, 2014, is
hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the principal
Act, as amended by the said Ordinance, shall be deemed to have been done or taken under
the corresponding provisions of the principal Act, as amended by this Act.

PK.MALHOTRA,
Secy. to the Govt. of India.
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